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don was Issued, It should have been 
laid on the Table. What about the 
other one? -

8b11 S..,.. Dbar MIsra: It ill with 
the Minillter. 

Shrl Bari Vildula JUmaUa: Be Ia 
now passing the buck. 

&hrl C. SabnmaDlam: 22nd Feb-
ruary 19". 

Sbri Bari VIsIuuI Kama&Il: Three 
month. old Bad enough. 

NonncAnoN UNDER KEAALA FOREST 
AcT--f1l detailed form 

Sbri C. Sabramamam: I beg to lay 
on the Table a copy each of tbp 
following Notifications under section 
77 of the Kerala Forest Act. 1961, read 
with clause (c) (iv) of the Procla· 
mation dated the 24th March, 1965. 
Issued by the Vice-President dis-
charging the function. of the Presi-
dent in relation to tbe State of 
Kerlla:-

(i) The Kerala Forest (Collection 
of drift and otranded tim-
ber) Rules. 1965, published 
in Notification S.R.O. No. 431 
66 in Keral" Gazette dated 
the 15th February, 1966. 

(ij) The Keral. Forest (Regula-
tion of Timber Transit by 
Water Ways) Rule., 1965, 
published in Notification 
S.R.O. No. 50/66 in Kerala 
Gazette dated the 22nd 
February, 1966. [Placed in 
LibTaTl/. See No. LT-6B8216S1. 

NOTIrICA:;:-:ON UNDER KEnALA LAND 
ASSIGNMENT ACT-in detailed fOTm 

Sbrl Shyam !lhar Misra: I beg to 
lay On 1he Tablp' U copY each of the 
following Notifications under section 
7 of the Kerala Land Assignment Act, 
1960. read with clause (e) (iv) of the 
Procltmaticn dated the 241h March, 
1965. issued by the Vlce-Presidenl. 
dischDrging the functions or tne 
President, in relation to the State of 
Kecala:-

(I) S.R.O. No. 39/88 published III· 
Kerala Gazette dated tha 81b 
February, 1966, making cer-
tain amendments 10 the Rul.-
fOr Lea... of Government 
Lands for Cardamom Culti-
vation, 1961. 

til) 8.R.O. No. 40/88 published in 
Kerala Gazette dated the 8th 
February, 1966. 

(iii) 8.R.O. No. 41168 publillhed I .. 
Kerala Gazette dated the 8th 
February, 19". 

(Iv) S.R.O. No. 132/66 pubIlshcd In 
Kerala Gazette daled tile 
29th March, 1968, making 
certain. amendmept to the 
Kerala Land A.sign'mpnt 
Rules, 1964. 

[Placed In LilmlTl/. Se. No. LT-
6383/66]. 

AKNUAL STATEMENT or ACCOUNTs oUiD 
AUDIT REPORT RE: ALL INDIA INSTI-
TUTE 0" MEDICAL SclENcm 

SbI'l Sbyam Dhar MiII.a: On behalf 
of Shri B. S. Murthy, I beg to Jay OD 
the Table a copy of the Annual state-
ment of accounts of the All InOla 
Institute of Medical Sciences, New 
Deihl, for the year 1964-65 together 
with the Audit Report thereon, under 
sub-section (4) at .ection 18 of Inc 
All India Institute of Medical Sclenoe. 
Act, 1956. [Placed 111 Lil>rlITlI. Sr. 
No. LT-6384/"J. 

11:1lI hn. 

MESSAGES FROM RA.JYA SABRA. 

8eeretary: Sir. I have to report lhe 
following message. received from tne 
Secretary of Rajya Sabha: 

(I) "In accordance wilh the pro· 
VISIOns of suu-rule US) ar 
rule : 86 ot the Rules of 1"',' _ 
ced urC' and Cond uc:t of Hu,'Ij I. 
~6<,' in til" Rajya Sabh .. , I 
am directed to return her-
WJth the Produ,.,. Ceu BJIL 
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[Secretary 1 
1966, which w .... passed by 
the Lok Sabha at it. sitting 
held on the 12th May. 1966, 
and transmitted to the 
Rajya Sabha for its recom· 
mendations and to state that 
this House has no recom· 
mendations to make to the 
Lok Sabha in regard to the 
said Bill." 

'(il) "In accordance with the pro< 
visions of rule 127 of the 
Rules of Procedure and Can· 
duct of Business in the Italya 
Sabha, I am directed to in-
form the Lok Sabha that the 
Rajy. Sabha. at Its <itting 
held on the 17th May. 1966. 
agreed without any amend· 
ment to the Unit Trust of 
Indi. (Amendment) Bill, 
1966, which was passed by the 
Lok Sabha at its sitting held 
On the 15th February. 1966." 

.(iii) "I am directed to inform tho 
Lok Sabha that the RajYIl 
Sabha, at it. Sitting held on 
Tuesday. the 17th May, 1966, 
passed the following motion 
in reaard to the Joint Com-
mittee of the Houses on the 
Patents Bill. 1965;-

"'That this House concurs in the 
recommendation ot the Lok 
Sabha that the Raj,a Sabha 
do appoint a member to the 
Joint Committee of the 
Houses on the Patents BIII, 
1965, in the vacancy cause by 
the resignation of Shri T. N. 
Singh from the membersh.\p 
of the Committee and resolves 
that Shri D. Sanjlvayya, 
member of the Rajya gabh., 
be appointed to the said Joint 
Committfl'e'.''' 

I1.1S1 brs. 
MOTION RE: SELECT COMMITTEE 

ON SEEDS BILL 
8hrl S. C. s......ta (Tamluk): I beg 

to mOve the followm.: 
"That Shrim>.tI Shakuntala Devi 

be appointed to tIM Select Com· 

mittee on the Bill to provide for 
regulating the quality of certain 
seeds for sale, and for matters 
connected therewith vice 8hri 
Manikya Lal Varma resigned". 

Mr. Speaker: The question is: 

"That Shrimati Shakuntala Devi 
be appointed 10 the Select Com· 
'mittee on the Bill to provide for 
regulating the quality of certaln 
seeds for .ale, and far matters 
connected therewith vice Shri 
Manikyalal Vanna resiined." 

The 111.otion was adopted. 

11.16 hr •. 

PERSONAL EXPLANATION BY 
MINISTER 

The Mlni.ter or Food. Arricultu"" 
CommuDlty Development and Coope· 
ratioD (Shrl C. Subramanlam): Mr. 
Speaker. Sir. I rise to 'make a state· 
ment of personal explanation with 
regard to a reference yesterday re-
garding certain orders passed in the 
matter of Aminchand Pyarela!. I had 
stated yesterday that I was not the 
Minister concerned as I had been und-
er the impression that the question 
under discussion in the House related 
to the issue of import licences to this 
firm hefu. e 1 took over as Steel Minis-
ter. 

had not been aware that the Pub· 
lie Accounts Committee had comment-
ed on certain orders 1 had pused 
during my tenure 8S Minister in charl(e 
of Iron and Steel. I may at the out· 
set point out that these orders relat-
ed to penal actions initiated by me 
againJlt Aminchand Pyarelal and allied 
concerl1& for Irregularities committed 
by them in the period 1956·57 to 1960. 
An order suspending for the first time 
Iramactions between thi. ftrm and the 
Hindustan Steel Ltd.. was passed by 
me in December 1962. Subsequently. 
a case was brought to my notice in 
whleh SureDdra 0vene8l, an aUled 
concern had Imported nearly 700 tons 




